STATE Vs Pawan
e-FIR NO. 60/2020

PS Kalyanpuri
U/s 379/411/34 IPC

10.02.2021
Due

to

Corona

pandemic

outbreak

and in

view

of Office

Order No.

35/RG/DHC/2021 dated 14.01.2021 of Ld. Registrar General, Hon'ble High Court of Delhi
view of directions issued by Ld. District & Sessions
Judge (East) vide order bearing
in
no.642-662/Judl.Br./ East/KKD/Delhi dated 29.01.2021, the present matter is taken up for

and

hearing through physical hearing.
This is an application u/s 167(2) Cr.P.C for grant of statutory bail.

Present:

Ld. Substitute APP for the State.
Sh. Rahul Mishra, ld counsel for accused.

IO HC Lalit in person.
Arguments on bail application heard from both sides.
The accused was arrested on 14.10.2020 however till date chargesheet has not

been filed. Hence accused is entitled to statutory bail. Accordingly, applicant/accused
Pawan is admitted to bail on furnishing bail bonds of Rs.15,000/- with one surety in the like

amount. The accused shall abide by the conditions as laid down in Sec 437(3) Cr.PC.
Application is disposed off accordingly.
This court has been repeatedly observing that charge-sheets are not being
filed within time in many cases. Report was also called from DCP regarding list of cases

wherein charge-sheet was delayed and it was reported that no such case was pending. It was
further reported that instructions have been given to ensure that charge-sheet is not delayed
when accused is in JC. It appears that no heed is being paid to the directions. In view of the
same, let court notice be issued to the DCP for his appearance in court on 20.02.2021.
At request, copy of this order be given dasti and copy be also sent to the DCP
Concerned.

Applicant is directed to file the original application with court fees and
vakalatnama within two working days or at the time of obtaining dasti copy.

(Atul Krishna Agrawal)
CMM (East), KKÐ,Delhi/10.02.2021

STATE Vs Shahbaz @Poly
FIR NO. 405/2020
PS (Pandav Nagar)
U/s 379/411/34 IPC

10.02.2021
Due

to

Corona

pandemic

outbreak and

in

view

of Office Order No.

of Delhi
35/RG/DHC/2021 dated 14.01.2021 of Ld. Registrar General, Hon'ble High Court
and in view of directions issued by Ld. District& Sessions Judge (East) vide order bearing
no.642-662/Judl.Br./ East/KKD/Delhi dated 29.01.2021, the present

matter

is taken up for

hearing through physical hearing.
This is

an

application u/s 437

Cr.P.C for grant of bail.

Ld. Substitute APP for the State.

Present:

accused.
Sh. Mukesh Kumar, ld counsel for

Arguments

on

sides.
bail application heard from both

In the facts and
is

not

required

to bail

on

circumstances

of the

case,

it is clear that the applicant/accused

Shahbaz Poly is admitted
Applicant/accused
custodial
purpose.
for any
like amount. The
with one surety in the
Rs.15,000/of
bail bonds

furnishing

accused shall abide

by

the conditions

as

Cr.PC.
laid down in Sec 437(3)

off accordingly.
Application is disposed
of this
At request, copy

order

be given dasti.
with

application
file the original
obtaining dasti copy.
at the time of

vakalatnama

directed to
Applicant is
or
within two working days

(Atul Krishna Agkawa)
CMM

(East), KKD,

Dehi/10.02.2021

court

fees and

STATE Vs Shahid
FIR NO. 350/2020

Idrish

PS Kalyanpuri
U/s 379/411/34 IPC

10.02.2021
Due

to

Corona

pandemic outbreak
35/RG/DHC/2021 dated 14.01.2021
of Ld.

and

in

view of Office Order No.
Registrar General, Hon'ble High Court of Delhi
directions issued by Ld. District
& Sessions
East/KKD/Delhi dated 29.01.2021, theJudge (East) vide order bearing
present matter is taken up for
hearing through physical hearing.
This is an
application u/s 437 Cr.P.C for grant of bail.
Present:
Ld. Substitute APP for the
State.
and in view of

no.642-662/Judl.Br./

Sh.

Yogesh Kumar,

ld counsel for accused.

Arguments on bail application heard from both sides.
In the facts and

circumstances of the case,

it is clear that the
for
required
any custodial purpose. Co-accused
Pankaj Kumar has already been
granted bail by Ld. Sessions Court in this case.
is admitted to bail on
furnishing bail bonds of Rs.15,000/- with one surety in the like amount. The
accused shall
abide by the conditions as laid down in Sec
437(3) Cr.PC.
is not

M

Applicant/accused

Application is disposed off accordingly.
At

request, copy of this order be given dasti.

(Atul Krishna Agrawal)
CMM (East),

KKD, Debi/10.02.2021

applicant/accused

STATE Vs Pankaj

Kumar

FIR NO. 430/2020
PS (Pandav Nagar)
U/s 379/411 IPC

10.02.2021
Due

to

Corona pandemic outbreak and
in view of Office Order
No.
35/RG/DHC/2021 dated 14.01.2021 of Ld.
Registrar
General,
Hon'ble
High Court of Delhi
and in view of directions
issued by Ld. District & Sessions

order bearing
no.642-662/Judl.Br./ East/KKD/Delhi dated 29.01.2021, theJudge (East)
present matter is taken up for
hearing through physical hearing.
This is an application u/s 437 Cr.P.C for
grant of bail.
vide

Present:

Ld. Substitute APP for the State.
Sh. Vinay Dhaka, ld counsel for accused.
Arguments on bail application heard from both sides.

In the facts and circumstances of the case, it is clear that the applicant/accused
is not required for any custodial purpose. Applicant/accused Pankaj Kumar is admitted to
bail on furnishing bail bonds of Rs.15,000/- with one surety in the like amount. The accused

shall abide by the conditions as laid down in Sec 437(3) Cr.PC.
Application is disposed off accordingly.
At request, copy of this order be

given dasti.

(Atul Krishna Agrawal)
CMM (East), KKD\Délhi/10.02.2021

